Central Administrative Tribunal Lucknow Bench Lucknow
" Original Application No. 424/2008
Lucknow Thig, ’rh'lev3rd‘ day of Dec_’gmber 2008. |
" Hon'ble Mr. M. Kanthaiah, Member (J)
Hon'ble Dr. a. K. Mishra, Member (A) -
Prem Shankar Prasad aged <_1bou1 50 yeors S/o Sri Yuc‘:luno’rh'Prosod R/o 231 B,
New 'I'_oco Colony, Northern Railway, Varanasi. | |
| : Applicc‘m’r.» )
By _Advocdre Sri YA. Moin. |
| Veréus
Union of India through )
1. General Manager Northern R_qilwoy‘,‘ Baroda House, New DeI‘hi:
2. Divisional Railway Mo’nqger (P). Northern Rdi'lwoy Hozro’rgonj Lucknow.
3. Divisiono'I Railway Mdndger, Nor’rherﬁ Railway, Hazratgan; Lucknow.
B . | | | : © Respondents.
" By Advocate Sri Az’mél Khan..

Order (Oral)

By Hon'ble Mr. M. Kanthaigh, Member (J) -~ .
Heard. | |

2. The applicant has filed the O.A with o prayer Tb issQe a direction }o ’rhé
respondeh’rs to give all conseéquenﬁol benefits .from the order do}’r.ed 17.8.2005 ,
(Annexure A-4) of the opplicoﬁ’r having been ploced on the pﬁnel of Cleaners \
dated 30.8.1991. Itis also the case of ‘The applicant 'rho’lr he olso made sév‘erol
representations and the latest dated 15.92008 is ot Annexure Al and they are
*sfill pehdi_ng. The applicant éounsel submits ‘rﬁg’r.if the O.A. is dis‘posed of with a
direction to Th'ehrevsponden’rs for disposal of his pending representations , the ‘

purpose of O.A. would be served at this stage.

3.~ Inview of the above éircumsfonces, without going info the merits of the
case, O.A. is disposed of with a direction to the respondén‘r No.2 fto _dispose of
the pending -representation of the applicant dated ]5.9.2008 Annexure A-1

~ within a period of 3 months from the date of receipf of copy of this order with a.

\
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AV . _ ,
reasoned order as per rules . The applicant is also directed to supply copy of -

the representation-dated 15.9.2008 along with copy of this order ’rb the

respondent No. 2. No costs.

" (DR. A. K. Mishra) : | ' W\'
Member (A) ' T o Member (J) :
- . . : 0(3. ('2/-—” g/



